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(b) if so, what are the reasons for de-
lay in condoning the break in service;
and

(¢) by when their cases are likely to be
decided?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) to (¢)
A statement is placed on the Table of the
Sabha.

Statement

Break-in-service is an immediate conse-
quence of participation in an illegal strike
by railway employees., As such, a total of
about 5.91 lakhs employees had their
break-in-service. Condonation is & pro-
cess that involves scrutiny of the cases to
decide on the merits whether the break
should be condoned or not. In considera-
tion of the fact that a number of staff
may have absented themselves from their
duties possibly because of serious intimt-
dation and threat of violence, as a special
case, the General Managers were em-
powered to condone the break-in-service
after verification of the cases depending on
the extenuating circumstances. So far in
the case of nearly 3.37 lakhs employees,
condonation has been granted, and thus
2.54 lakhs employees continue to have
their break-in-service. The process of
condonation of break-in-service is con-
tinuing.

Under charging of freight for railway

*4, SHRI MOHAMMAD USMAN
ARIF :
SHRI MAQSOOD ALl KHAN :
SHRI1 IBRAHIM KALANIYA:
SHRI KASIM AL ABID :
SHRI KHURSHED ALAM
KHAN :

Wwill the Minister of RAILWAYS be

pleased to state:

[11 NOV. 1974]

to Questions 34

railway consignments have been detected
in different Railway Zones;

(b) whether it is also a fact that in
several cases incorrect and lower rates
have been charged for various consign-
ments by the railway staff in collusion
with the consigners and consignees; and

(c) if so, what is the estimated loss to
the Railways on this account and what
steps the Railway Administration propose

to take to prevent such leakage of
revenue?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI) : (a) to (c)
Information is being collected and will be
laid on the Table of the Sabha.

*[Transferred to

the 20th November.
1974]. -

Prices of toilet soaps

*6. SHRI K. P. SINGH DEO :
SHRI JAGBIR SINGH :
SHRI LOKANATH MISRA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether it is a fact that the prices
of toilet soaps have increased consider-
ably in recent monihs; and

(b) if so, what action Government
have taken to bring down the prices of
toilet soaps?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI K. R. GANESH) :

(a) and (b) A statement is laid on the
Table of the House.

Statement

-There is no statutory control over the
prices of soaps. Prior to 19th September.
1974 there was, however, an informal price
control on soaps produced by the orga-
nised sector (except the premium grade

(a) whether it is a fact that a number | toilet soap) whereby the Indian Soaps and
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Government before making any upward
revision in the prices. Increases in the
prices of soaps manufactured by the orga-
nised sector were last allowed in July,
1973, In the 1st half of the year 1974
there was some fall in the production of
soaps by the organised sector. Indian
Soaps and Toiletries Makers’ Association
stated that in view of the unremunerative
prices of soaps, they were unable to pur-
chase adequate quantities of oils at the
prevailing high prices. In the scarcity
conditions, thus created, the soaps were
selling at prices much higher than the list

prices. It was decided to remove the in-

formal price control on all varieties of
soaps subject to the organised sector of the
industry raising production to the optimum
level and pruducing a ‘Janata’ toilet soap to
be made available to the consumer at a
price of Re. 1.00 to 1.05 per cake of 100
grams.. It was further decided that the
Janata toilet soap should b(i introduced
within 3—6 months of the date of the
order in September, 1974, Two manufac-
turers have already introduced ‘Janata’ toi-
let soaps. IDue to improvement in avail-
ability of soaps in the market the consu-
mer is now getting them at lower prices.

Yertilizer production in the country

*7. SHRI KRISHAN KANT :
SHRU A. G. KULKARNI :
SHRI KALI MUKHERJEE :
SHRT GURUMUKH SINGH

MUSAFIR :
SHR! 1. S. TILAK :

Will the Minister of PETROLEUM AND
I

CHEMICALS be pleased to state:

(a) what is the present capacity and
production of fertilizers, plant-wise, both
in the public and rrivate sectors;

(b) the reasons for the gap between
installed capacity and actvual production;

(c) targets of production plant-wise for
the current year;

[RAJYA SABHA]

to Questions 36

(d) whether Government propose to
establish mini fertiliser planis in the
country; and

(e) if so, what are the details in this
regard?

THE MINISTER OF STATE IN THE

i MINISTRY OF PETROLEUM AND

CHEMICALS (SHRI K. R. GANESH) :
(a) to (c) A statement is laid on the
Table of the House. [See Appendix XC,
Annexure No. 1].

(d) No proposal is under consideration
for setting up such mini plants in the
public sector.

(e) Does not arise.
Dindigul-Karur link line

*8. SHRI M. KADERSHAH : Will the
Minister of RAILWAYS be pleased to
state:

(a) the reasons for the delay in start-
ing work on Dindigul-Karur link line on
the Southern Railway; and

(b) by when the work is likely to be
started?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SARDAR
BUTA SINGH) (a) and (b) Reports
of Engineering and Traffic Surveys for
this composite project, Karur-Dindigul-
Madurai new B.G. line and conversion to
B.G. from Madurai-Maniyachi to Tuticorin
are still under examination. A decision
regarding the project will be taken as soon
as the examination is completed.

Judgment of the Calcutta High Court mn
the matter of removal frem service of
railway employees

*9. SHRI N. G. GORAY : Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that the Cal-
cutta High Ccurt has recently given a de-
cision that the removal from service of



